FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process)Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF CORNERSTONE SECURITIES LIMITED

1. NAME OF CORPORATE PERSON CORNERSTONE SECURITIES
LIMITED
2. DATE OF INCORPORATION OF CORPORATE PERSON 16/06/1995
3. AUTHORITY UNDER WHICH CORPORATE PERSON [ROC DELHI
IS INCORPORATED/ REGISTERED
4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY U74899DL1995PLC069850
IDENTITY NUMBER OF CORPORATE PERSON
5, ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL | C-18 GREEN PARK MAIN NEW
OFFICE (IF ANY) OF CORPORATE PERSON DELHI - 110016
6. LIQUIDATION COMMENCEMENT DATE OF 07.08.2023
CORPORATE PERSON
% NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE Jitender Arora
NUMBERAND THE REGISTRATION NUMBER OF THE  [Office No- 209-2 1A, 2nd Floor, H-
LIQUIDATOR 17/18, Laxmi Palace, Laxmi Nagar,
Vikas Marg, Delhi — 1 10092 (Near
Metro Pillar No. 35)
CSL.LIQUIDATION@GMAIL.COM
9811505059
IBBI/IPA-002/IP-N00305/2017-
18/10863
8, LAST DATE FOR SUBMISSION OF CLAIMS 05.09.2023
Notice is hereby given that the CORNERST ONE SECURITIES LIMITED has commenced voluntary liquidation

on 07.08.2023.

The stakeholders of CORNERSTONE SECURITIES LIMITED are hereby called upon to submit a proof of their

claims, on or before 05.09.2023, to the liq

The financial creditors

submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading prg‘)fs:rofclaimshall attract penalties.
SAER AR

-

Jitender Arora
Liquidator
IBBI/IPA-002/IP

Date; 07.08.2023
Place: New Delh
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uidator at the address mentioned against item 7.

shall submit their proof of claims by electronic means only. All other stakeholders may
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FINANCIAL EXPRESS

TUESDAY, AUGUST 8, 2023

Form No. INC-25A
Advertisement to be published in the newspaper for conversion of
public company into a private company
Before the Regional Director, Ministry of Corporate Affairs
Morthern Region, New Delhi
In the matter of the Companies Act, 2013, section 14 of Companies Act,
2013 and rule 41 of the Companies (Incorporation) Rules, 2014
AND

In the matter of Ms USE Financizl Corporation Limited having its registered office
515, Chokhani Square, Sector-18, Noida, Gautam Buddha MNagar, Uttar Pradesh-
2013 Applicant

Motice is hereby given to the general public that the company intending to make an
application to the Central Government under section 14 of the Companies Act,
2013 read with aforesaid rules and is desirous of converting into a private limited
company in terms of the special rasolution passed at the Extra Ordinary General
Meeting held on 298 July, 2023 to enable the company to give effect tor such
CONVErSION,

Amy person whaose interestis likely to be atfected by the proposed changa/status of
the company may deliver or cause to be delivered or send by registerad post of his
objections supported by an affidavit stating the nature of his interest and grounds
of opposition to the Ragional Director, Northern Region, having its office at B-2
Wing. 2nd Hoor, pt. Deendayal Antyodaya Bhawan, GG0D Gomplex, New Delhi -
110003, within fourteen days from the date of publication of this notice with a copy
tothe applicant company atits registered office at the address mentioned below:
For and on behall of USB FINANCIAL CORPORATION LIMITED

Maveen Kumar Gupta (Director)

DIN: 00294881 Complete address of Registered office;
Date: 07/08/2023 518, Chokhani Square, Sector-18, Noida ,
Place: Hoida Gautam Buddha Nagar, Uitar Pradesh-201301
sr . UDYOG VIHAR Branch

H.K. RAD Complex Plot No. 420, Dhundahera,
sy Alisn Gurugram-122016

{RULE-8{1)} POSSESSION NOTICE (for immovable property)
Whereas, the undersigned being the Authorzed Officer of the Indian Bank under the
Securitization and Reconstruction of Financal Assels and Enforcement of Security
Interest Act 2002 and in exercise of powers conferred under Section 13 (12) read with
Fule 8 and 9 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 03.03.2022 Calling upon the borrowers Ms. Farida Wio Firoz (Mortgager) and
Mr. Firoz Khan|Co-Borrower] with our Udyog Yihar Branch to repay the amount
mentioned in the nofice being Rs. 85,41,281.75 inclusive of MOl as on 02/03/2022 (Rs
8121529.280 | plus MOI of Rs, 419752.295/- ) {in words eighty five lacs fourty one
thousand two hundred eighty one and seventy five paise only) within 60 days from
the: date of receipt of the said nobice
The barrower having failed to repay the amount, notice & haraby given to the borrower
and the public in general that the undersigned has taken possession of the propery
described herein below in exercise of powers conferred on him ! her under Section 13 (4)
of the said Act read with Rule 8 and 9 of the said rules on this 4th day of August of the
year 2023
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the change of the Indian Bank
for an amount of Re. 8534128175 inclusive of MOl as on 02/03/2022 (Rs 8121529.280 /-
plus MOl of Rs. 419752.295-) (in words eighty five lacs fourty one thousand two
hundred eighty one and seventy five paise only) and interest thereon wef
031032022,
“We draw attention to the provisions of Section 13(8) of the SARFAES! Act and the Rules
framed there under which deals with your rights of redemption over the securities”

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that part and parcel of the property consisting of Flat No. G-45 , Ground Floor |
Sushant Lok-2, Sector 57 Teh & Dist Gurugram Harayana admeasuring 139.14 sq
mits.

Date: 04-08-2023, Place: Gurugram

£ T FTRIeTTE

Authorized Officer, Indian Bank |

Branch; 10223, Karol Bagh New Delhi 110005,
Email ; karolbagh@indianbank.co.in
Ph.: 011-28755821 / 28755827

POSSESSION NOTICE
{Under Section 13(4) of Securitization Act, 2002 read with rule 8 of Security
Interest (Enforcement) Rules 2002 for immovable property)
Whereas, The undersigned being the Authorized Officer of Indian Bank, under th
Securitization & Reconsiruction of Financial Assats and Enforcemant of Security Interast
Act, 2002 (herain after referred as "said Act) and in axarcisa of the power conferred undar
saction 13(2) read with rule 9 of tha Sacurity Interest {Enforcement) Rules, 2002, (harain
after refermad a3 "said rules”); issued a demand notice dated 20.05.2023 calling upon the
borrowers & Guarantors:- Borrower : s Gyan Sagar Textiles, X4002- Ground Floor,
Shop Mo8&11, Shanti Mohalla, Gandhi Nagar, Defhi-110051 and also Mr Ravinder Jain
(Proprietor), 163118, GaliNo 17, West Azad Nagar, Krishna Nagar, New Delhi-110031
Guarantbor: Mrs Sarita Jain wio Ravinder Jain, 163/16. Gali No 17, West Azad Magar,
Krishna Nagar, Mew Delhi-110051
to repay the amount mentioned in the notice being Rs. 2,36,59,610/ (Rupees Two crore
thirty six lakhs fifty nine thousand six hundred ten only) due and outstanding as on
20.05.2023 along with further interest, cost, expenses & other charges thereon
within 60 days from the date of receipt of the said notice due in the Loan Account Nos.,
50302573807, 58001089499, TO0TIT1648, TODTIT2494 availed by Mis Gyan Sagar
Textiles Prop: Ravinder Jain

Facility Book Balance Interest from 31.03.2023 | Total Rs.
Rs. to 20.05.2023

OCC-50302573807 | Rs.9996065 372672 10368737

WCTL-TODT3IT1648 | 2800557 B4097 2893654

GECLS-58001089409] 9213933 283855 S4877ad

FITL-r007372484 BE55449 3382 BBO431

The borrowers! guarantors! mortgagors have failed to discharge his/ their Rability! to
repay the amount within the penod specified in the aforesaid notice and therefore this
notice is hereby given fo the borrowers! guarantors! Mortgagors and the public in
general that the undersigned has taken possession of the property described herein
befow m exercise of power conferred on himy her under section 13(4) of the said Act
raad with rule 8 of the said rules on this 2nd Day of August of the year 2023.

The borrowers! guarantors! morigagors in particular and the public in general a
hereby cautioned not to deal with the property mentionad here under and any deali
with the said property will be subject to the charge of the Indian Bank, Karol Bag
branch, forloan amount of Rs. 2,36,59,610/- (Rupees Two crore thirty six lakhs fifty
nine thousand six hundred ten only) due and outstanding as on 20.05.2023 along
with further interest, costs, expenses & other charges thereon. |

DESCRIPTION OF THE IMMOVABLE PROPERTY

IMMOVABLE ASSETS
1. All that part and parcel of the property Situated at Private shop No 8 &11, Ground
floor, Property Mo X/4002, out of Khasra No 35, Gali No 14, Shanti Mohalla, Gandhi
Nagar, Village Ghondli, Shahdara, New Delhi 110031. Bounded by the following :
Morth- Common Gallery, East - Other's Shop, South - GaliNo 14, West - Other's Shop
2. Property No 207/2-B, 2nd Floor, Plot Mo 135, Khasra No 1405/1068/511/1-2, Village
Chandravalliishahdara, Bholanath Nagar, Shahdara, New Dealhi 110032, Bounded
by the following: North - Other's Property No 207/2-C, East - Gal No. 8, South - Other's
Property Mo, 207/2-A, West- Gali No 8

MOVABLE ASSETS

Hypothecation of all current assets and book debis of the firm M!'s Gyan Sagar
Textiles at Shop No B & 11, X-4002, Shanti Markat, Shanti Mohalla, Gandhi Nagar,
Shahdara, New Dethi 110031.

Date: 02-08-2023 Place: New Delhi

_Ei! : 1855, Wazir Singh Street, Chuna Mandi Pahargan|

4 yeremE FIrerTs Ph.:{011) 40046202, E-mail: P513@indianbank.co.in |

APPENDIX - IV {Rule-8(1)} POSSESSION NOTICE (for immovable property)
Whereas, the undersigned being the authorised officer of the Indian Bank under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exsrcise of powers conferred under section 13(12) read with rule
3 of the Secunty Interest (Enforcement) Rules, 2002 issued a demand notice dated
24.05.2023 calling wpon the bosrower Ms Bahadur Chand Kishan Lal, having account
with our Paharganj Branch to repay the amounl mentioned in the notice baing Rs.
63,10,335/- {in words Sixty Three Lakhs Ten Thousand Three Hundred Ninty Five
rupeas only) and interest thereon from 24.05.2023 till date of repayment within 60
days from the date of said notice.

The barrower having failed to repay the amount, notice & heraby given to the borowar
and the public in genaral that the undersigned has taken possession of the proparty
described herein below in exercise of powers conferred on himher under sub-section (4)
of section 13 of the Act read with rule B of the Security Interest (Enforcement) Rules, 2002
an this the 03rd day of August of the year 2023

The borrower in particular and the peblic in general is hereby cautioned nod to deal with the
properly and any dealings with the property will be subject to the charge of the Indian Bank
for an amount Rs. 63,10,395/- as on 24.05.2023 with further interest, costs, charges
and expenses thereon,

The borrower's atiention is invited to provisions of sub-section (8) of section 13 of the Adf,
inrespect of fime available bo redesm the secured assets,

DESCRIPTION OF THE IMMOVABLE PROPERTY

Mortgaged assets
Property No H-29, Block =H, Sector -41, NOIDA, Gautam Budh Nagar, U.P. in the
name of Mr. Krishan Lal Bhutani, and bounded as : North - Plot Mo H-30, Sector 41,
South - PlotNo H-28, Seclor 41, East- Plot No H-17, Sactor 41, West- 9.0 Mirswide road |

Date: 03-08-2023, Place: Delhi Authorized Officer, Indian Bank |

Authorized Officer, Indian Bank |
PAHARGANJ, NEW DELHI

financi“. ep‘ .in

Farm No.5
DEBTS RECOVERY TRIBUNAL
6001, University Road near Hanuman Setu Mandir, Lucknow
{Areas of Jurisdiction: Part of Uttar Pradesh)
SUMMONS FOR FILING REPLY & APPEARAMCE THROUGH PUBLICATION
0 A Mo, 874 of 2022 Dated :- 25.05.2023
(Summons to defandant under Section 19(4) of the Recovery of Debts Due to Banks and
Financial Institution Act 1993 read with rules 12 and 13 of the Debts Recovery Tribunal

Procedure Rules 1583)

HODFC BANK LIMITED Applicant
Varsus

Sarvangik infra Private Limited & Ors, ...Defendant

To, 1. SARNVANGIK INFRA PRIVATE LIMITED Through its Directors, H =38, Sector Defta-2,
Greater Molda, Gaulam Budh Magar-201306 , U 2. MR, DINESH KUMAR Sia Shri Bhim Singh

H-38, Saclor Delta-2, Greater Moida, Gaulam Budh Nagar-201308 . UP. 3. MRS ANITA KU
MART Wia Shn Dinash BKumar, H -39, Saclor Delta-2, Grealer Noida, Gaufam Budh Megar-
201306, UP --DEFENDANTS

In the above noted applcation, wou are required 1o file rephievidence in Paper Book form in fwo
gaks along with documents and affidavitz (Tany) parsonally or through your duly authonzad agen
of legal praciilionar mn lhis Trbunal, allar servng copy of lhe samea on the applicanl o his
caunsedtuly authorzed agent afler pubication of the summons and thereafter bo appaar bafore
the Tribunal on 15.12.2023 at 10,30 A M. failing which the application shall be heard-g 0 decidad

in your absence Registrar Debts Recovery Tribunal Lucknow

Corrigendum indianexpress.com

In the Unaudited Financial Results of M/s. ABM
International Ltd. which was published on
06.08.2023, where all the figures of "ltems
that will be reclassified to profit or loss" and
"Total other Comprehensive Income / (Loss)
for the period" of "Year ended 31.03.2023
(Audited)" under "Standalone &
Consolidated" should read "38.11" instead
0f0.00. The erroris regretted.

- | IE at every side
before taking a side.

Inform your opinionwith
insightful perspectives.

# The Indian EXPRESS

Form No. 3 [See Regulation=15 {1) {a)l16{3}]
DEBTS RECOVERY TRIBUMAL CHANDIGARH (DRT 2) 1st Floor 300 33-34-35 Sector-
17 A, Chandigarh(Additional Space allotted on 3rd & 4th Floor Also)
Summons under sub-section(4) of section 13 of the Act, read with sub-rule |24) of rule 5 of
the Debt Recovery Tribunal [Procedure) Rules, 1533,
Case No.: OAT11/2022 Exh. No.: 17262
HOFC BANK Vs CROWNENTERPRISES AND OTHERS.
To {1} Crown Entesprises And Othars | DVWST- Sh Ashish Mtal Floor Mg 4 Fiat N 404 Ghs 17 The
Amazing Faj Vilkage CGHS 17 Sector 2 Ballabgarh Faridabad  Hargana
[ Z hAshish Mial Slo Sh Ashak Mal Flat Mo 404 GHS 17 Sectar 2 Ballabgarh Faridabad Haryana
[ 3} Azhak Mittal 5fo 5h0m Parkash Mittal Fiat Mo 404 GHS 17 Sactor 2 Balabgarh Faridebad Harvana
(4) Manju Trarsport Throwgh [ Prop, She Ashak Mittsl Flat No 404, GHE 17, Secior-2, Ballabgarh
fardatad- 121004
[ 5 | Prachs Gugla Dio Sh, Manc Kumar Gupla Floor Na 4, Flal Na. 404, GHS 17, The Mazing Raj Vilas
CGHS-17 Saclor 2, Baltabgarh Faridabad, Haryara
SUMMONS

Where As, OAT11/2022 was listed befare Honble Presiding Officer'Registrar on 1000352023,
Whereas this Hon'ble Trisunal is pleased to issue summans/ notice on the said Apphcation under
saction 154) of the Acl. (O&) fled against vou for recovery of debits of Rs. 934197335~
(application along with coples of documents ele annaxad). Inaccordance with sub-section (4] of
gaction 19 of the Act, you lhe dafendants are directed as under - (i} ko show causa within tiry
days of the servica of summan &5 1o why rebaf prayed for shauld nol ba grantad: () 1o gsclese
particulars of properies or assals athar than prapedies and assals specilied by the applcant
undiar senal number 34 of hé arginal appacation; (i) wou am restrained from dealing with or
dispesing of secured assels ar such ather assels and propedties distlosed under senal number
aA, of the original application, panding heanng and disposal of the application for altachmant of
properies, (W) you shall not ransier by way of sale, leasa or ofherwisa, except in the ordinary
course of his business any of the assets over which security interest is created and! or other,
assets and properies specified or disclosed under sedal number 34 of the oniginal application
without the prior approval of the Tribunal; (v) you shall be iable to account for the sale proceeds
realizad by sale of secured assets or olher assets and properties in the ordnary course of
business and deposit such sale proceeds in the account maintamed with the bank or financial
Institutions hodding securty mierast over such assels. You are also directed to fila the written
staternent wilh a copy theresf Turneshad to the apphcant and o appear before Registrar on
1110812023 at 10:30 AM. failing which the applicaton shall be heard and decded in your
absence. Given under my hand and the seal of this Tribunal on this date : 18/04/ 2023,

Signature of the Officer Authorised to issus summons

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

CORNERSTONE SECURITIES LIMITED

1.| Mame of Corporate Person CORMERSTONE SECURITIES LIMITED
2.| Datle of incorparalion of Corparate Persen | 16/06/1995
3.i Authority under which Corporate RoC-Delhi
Person is ncorporeted registered
4.| Comporate identity number / limited liability | 7489901 1995PLC0G9850
| iderity number of Corparale Parson
5 | Address of the registered Office and C-18, Green Park Main,
| Principal offics {if any) of Corparate Person | New Delhi - 110016
6.| Liquidation commencement date of 07.0B.2023
Corporate Person
Mame, addrass, email address, lelephcne |Jitender Arora
number and the registration numberof | Address: Office No. 209-211A, 2nd Floor, H-17/18,
the Lijuadalor Laxmni Palaca, Lasmi Magar, Yikas Man,
Dedhi — 110052 [Mear Medro Piller Mo, 35)
Email: CSLLIQUIDATION@GMAIL COM
Pheme: 9811505058
Ragn. No.: [BENPA-DOLIP-MI0S0S2017-1811 0863
B.{ Last date for submission of claims 05.09.2023
Motice ks hereby given that the CORNERSTOME SECURITIES LIMITED has commencad valuriary
liquidationon 07.08.2023.
The stakahoiders of CORNERSTOMNE SECURITIES LIMITED ara haraby callad upan o subimil a proof of
theirciaims, anar bedore 05.08.2023, ta the liguadator at the addrass menboned against dem 7
The financial credifers shall submil feir procd of daims by electranic maans anly. &l ofer slakehoidars
miay suamit the prood of claims in parson, by pastor by elaclranic means.
Submission of false or misleading proofs of claim shall attract penalties.
Deate; 07 .08,2023 Jitender Arora
Place: haw Delhi Ligusdator, Comarstone Securities Limited
Regn. No.; [BENPA-GOEP-NOO305E0 7- 1810863 | AFA Valid upto: 18012/ 2028

=]

Sdi-

& M.K. EXIM (INDIA) LIMITED

Clk: LE3040RI992PLCDOTT11
Regestered Office: G1/150, Gamment Zone, ERLP., Stapura, Tonk Road, Japur -302022, Raj.
Phone: 0141- 3937500, 3837501,  Fax +91-141-3537502
E-mail: compliancecficenmmkexdm.com  Web-Sita; www.rmiexim.com

NOTICE OF AGM AND E-VOTING INFORMATION

Motice is hereby given that the 31stAGM of the members of the Company will be helkd on

Tuesday, 05th September, 2023 at 11:00 AM. {I5T) through Video Conferencing (WG

Other Audio Yisual Means (0AVM) in compliance with the applicable provisions of the

Companias Acl, 2013 and Rules framed thereunder and the SEBI{Listing Obligations and

Disclosures Requirements) Regulations, 2015 read with vanous circulars of Ministry of

Corporate &dfairs and SEBI, issued from fime fo time, o transact the ordinary and special

business as mention in the notice together with explanatory statement under Section 102

of the Companies Act, 2013, Members participating through the VCIOAVM facility shall be

reckonead for the purpose of quorum under Saction 103 of the Compankes Act 2013,

The shareholders are hereby informed thal the company has sent the nofice of the AGM

and the standalons and consofidated financial staterments for the financal year 2022-23

along with Board's Report, Auditors’ Report and other documents required 1o be atlach

therato on 07082023, to their registered e-mail address registened with tha company or

OVP. or R.T.A as the case may be. The aforessid documents are also available on the

company's website al www.mkexim.comand BSE website,

BOOK CLOSURE

Pursuant to Section 91 of the Companies Act, 2013 read with Rulie 10 of the Companies

Management and Admanisiration Rules, 2014, the Register of Members and Shares

Transfer Book of the company will remain closad from 30.08.2023 to 05.09.2023 (Both

days inclusive).

E-WOTING

Pursuant o Section 108 of the Companies Act, 2013 and read with rubse 20 of the

Companies Management and Administration Rules, 2014 and Regulation 44 of the SEBI

(Listing Obligation and Disclosure Reguirement) Regulation, 2015 and 55-2 of General

Meeting, the company is providing e-vofing facility to its shareholders to cast their vote

using an e-voling system in respect of all business fo be transacied at the AGM through

COSL on all resolution set forth in the nolice. Further shareholders are requested Lo take

the note of the foll owing-

a. The remote e-voting period commence on 02.00.2023 at 08:00 A.M. and end on
04.09.2023 at 5:00 P.M. thereafter the remate e-vating facility shall be disable by COSL
farvotin

b. The -::.|1a?:|ﬁdate for the purpose of e-voding i= 29.08.2023.

¢. The facity for e-voting duning the mesting shall be made avadable to only those
shareholders whose name are recorded in register of member or in the register of
haneficiary ownar maintain by depositories as on the cul-off date i.e. 29.08.2023.

d. Investors who became members of the Company after the despatch of the Notice and
holds the shares as on the cut-off dale e, 29.08.2023 are requested fo send the wrilten
{ emad communication to the Company at begtalta@gmail.com by mentioning their
Folio No./ DP 1D and Client 1D to obtain the Login-10 and Password fore-voting.

g, Those shareholders who have nof casted their vote electronically may cast their vote
during the Annual General Meeting throwgh VO

f. The Shareholders, who have cast their wobe by e-voling prior to the meeting, may
attend the mesting through VY but shall not be entifled to cast their vote again at the
meeting,

g. For E|E.'EII31]"I}!‘|iB voliing instruction shareholder may go through the instructon i the
nofice of mesting.

h. Ms. Anghu Parikh, Proprietor of M/s. Anshu Panikh & Associates. Practicing Companny
Secretary has been appointed as the Scrutinizer for the e-woting process in a fair and
transparent manmer

I, If you have any queries or issues regarding attending AGM & e-Vaoting from the COSL
e=\oting System, you can write an email helpdesk. evoting@cdslindia.oom or contact
at (Z2-230587 38 and 022-2305554 214 3.

|. Please keep your updated email id registared with the Company/RTAyour Depositony
Participant io recesve imaly communication.

For M.K.Exim (India) Limited
Sei-
Babu Lal Sharma
Company Sacretary

Date: 07.08.2023
Place; Jaipur

NEELKANTH ROCK-MINERALS LIMITED

CIN: L14218RJ1988PLCOG2162

Registered Office: Flat No. 806, Scheme Chopasani Jagir,
Khasra No. 176/T4, plot No. 16/16 Jodhpur, Rajasthan-342001
E-mall 1D: infof@neelrock.com; Tel: +0281-2631839

NOTICE

Pursuant to Regulation 47 read with Regulation 33 of SEBI [Listing Obligations and
Dischesure Requirements) Regulations, 2015, Nofice is hereby given that a meeting of
Board of Directors of the Company is scheduled to be held on Monday 14th August,
2023 at the Ragistered Office at Flat No. 806, Schame Chopasani Jagir, Khasra Mo, 17574,
plot Mo, 1516 Jodhpur, Rajasthan - 342001, inter alla, fo consider the Un-Audited
Financial Resulis of the Company for the quarter ended 30%h June, 2023
By Grder Of The Board
For Heelkanth Rock-Minerals Limited

of the Compa
[y

1. Notice is heseby

ko the Registrae st
firm may be regist
Acl 2013, a8 a com
2 The Principa

To carry on the bu

jokr coating, painti

Sadl- ; d
Date: 07.08.2023 Noratmal Kawar proposed compan
Place: Jodhpur Managing Director Haryana 122103

Form Mo INC-26
[Pursuant to Ruls 30 the Companies
{Incorporation) Rules, 2014]

BEFORE THE CENTRAL GOVERNMENT,
REGIONAL DIRECTOR, HORTHERN
REGIOM, NEW DELHI

Adwarisemeant o ba published in the
nawspaper for chenge of registered Office of
the company from ane state 1o anathar

In the: matier of Sub Section 4 of Section 13 of
Companies Act. 2013 and clause (3} of sub
rule {5} of Rule 30 of the Comparies
(Incarparation) Fules, 2014
AND
In the matter of GOLDEN GALAXY HOTELS AND
RESORTS PRIVATE LIMITED' {Formerdy Known
a5 Mahavir Stone Crushing Private Limited) Haying
its Reqistered Ofice af 55 2nd Floor, Lane No
2, Wastend Marg Saidullajab, Near Sakat Mabro

Sta@ian Maw Dedhi 110030
........ Applicant Company!Petitioner

Mobics B Barely gven 1 he Ganeral Public tat
the caompany proposas fo make appicafion before
the Regional Direcsar, Morthern Region Banch,
Mew Delhi [Central Government) under sechon
13 of the Companies Act, 2013 seeking
corfrmation of alfaralion of the Mamarandurn of
Agstciadon of the Company in farme of tha special
resolution passed & the Extra ordinary general
meeting held on 24th July 2023 for amending
claiss W oof the Memerandum of AssociaBon e
shift its ragistarad office  from 'National Capital
Territory of Delhi® to 'Stete of Harnyama' (within
the Jurisdiction of exizling Registrar of Companies,
WCT of Delhd & Haryana)

Any person whase interest is likaly o ba affeciad
by the proposed change of the regskerad affice
aof the comgany may eitber on MCA-21 Portal
(werve.mea.gov.in) by filing investor complaint
farm or deliver ar causa io be delivered ar send
by regsterad post of his'her objechions suppaniad
by @ afdavil stading the nature of hister imerest
and grounds of opposition bt the Regiona
Diractar, Marthern Ragicn, B-2 Wing, Znd Flooe,
Pt Deendayal Antyodaya Bhawan, Znd Floor,
CGO Complex, Mew Delni - 110003, within
Fourtesn days from the date of publication of ths
nedce with 2 capy of the ohjectiors to the applicant
company at s registered office &t the addrass
menfonad below:

55, Znd Floor, Lane No. 2, Westend Marg
Saidullajab, Near Saket Metro Station New
Deelhd 110030

ing

t Book

1Isemen

0120-6651214

Call

On Behalf of the Board

For GOLDEN GALAXY HOTELS AND
RESORTS FRIVATE LIMITED
(Formerty Known as Mahavir Stone
Crushing Private Limited)
Sl

HIMANSHU EHATIA
Managing Director

DiM: 03524461

Rta: House No. 18, Sactor-§,
Faridabad, Haryana-121006&

For All Advert

Place: Mew Delhi
Date: 07.08.2023

4.Motice s hereby
may cormmunicale

this notice, with

Dated this day

FORM MO, URC -2 Advertisement giving notlce about reglstration
under Part | of Chapter XX of the Act [Pursuant to section 374 (b}

356 of the Cornpanies Act, 2013, an application i3 proposed to be made
after fiftean days hereof but before the expiry of thirty days heretnafter

irmporting, exporting, marketing industrial painting eguipments,
domestic painting equipments, paint-shops, painting and powder
coating automatic machines, fabrication of paint shop components,

ard in industrial pamting; and all other related matters of industrial
painting. coating. electroplating and galvanizing
3. & copy of the draft memorandum and articles of association of the

ka meo nuh mewat, Muh sohna, Ror ka meo industrial area, Mawat

Registration Cantre (CRC), Indian Institute of Corporate Affairs [IICA),
Flot Ma. &,7, 8, Sector 5, IMT Manesar, District Gurgaon (Haryana), Pin
Code-1 230050, within twenty ona days from the date of publication of

a.a.
-

N

mies Act, 2013 and rule 4(1) of the Companlas
uthorised to Register) Rules, 2014)
given that in pursuance of sub-section (2) of section

Delhi that & G BUSINESS EXCELLENCE, a partmarship
ered under Part | of Chapter XXI af the Companies
pany Emited by thares.

abjects of the company are as follows

siness of producing, procassing, selling, purchasing,

ng, contracting, consultancy in paint shop projects

¥ may be inspected at the office at Plat No 60, Roz

given that any person objecting 1o this application
their objection in writing (o the Registrar at Central

a copy to the company at its repistered office.
Mame (5] of Applicant
1. Subhaszh Makkar

2. Ramesh Kumar Sharma

of 08.08.2023

@)

AHLUWALIA CONTRACTS
(INDIA) LIMITED
Regd, Office: Plot Mo, &-177, Gkhla Indusirial
Area, Phase-l,. Naw Delhi-110020
(CIM: LAST01DL1979PLCO09554)
Website:- www acilnet com,
E-mail:- cs.corpofficeaciinel com

HOTICE

Pursuant to Regulafon 47 read with Regulaton
29 of SEBI [LODR) RegulaSons, 2015, a meeling
of thea Baard of Directors of the Company will he
held on Monday the 185 Sugust, 2025 CHlice
gt B-227, Okhia indusinal Araa, Phased, Mew
Dalni- 110020 through physical | vetual’ video
conferencing, imter-glia, 1o consider the un-
audited fnancial results far the quartes endad
30-06-2033 (Standalone and Consolidated) with
rnitad review report by the statutory audior of
the Compary and ather agenda Mems, if any
In accordance with the Company's Code of
Canduct to regulzate, manitor and repor frading
by nziders, adopbad by the Board pursuant bo
SEE{Prohibifion of Insider Trading) RagulzSons
2115, the rading window faf dealing in the
securifies of the Campany is closad for the
designated parsons from Tst July, 2023 o 10 48
haurs after the announcement o financial results
The information is also available on the websibe
of the Company viz. www acilnet com  and the
websile ¢f the Stock Exchange. where the
Campany's shares are listed viz. BSE Limited
[waw bzaindia com] and Matienal Stock

Exchange of India Lid Jwww nseindizcom)
For Ahluwalia Contracts (India) Ltd
Sl
(Wipin Kumar Tiwari)
Company Secretary

Place: New Delhi
Date: 07.08.2023

PROCLAMATION REQUIRING

(ORDER 35, Rule 20 of the
Code of Civil Procedure)
IN THE COURT OF
SH. SANTOSH KUMAR SINGH,
LD. SCJ-CUM-RC (SOUTH)/DELHI
Court No. 1 SAKET COURTS,
NEW DELHI

CS SCJ No. 861/2022
CANARA BANK .. Plaintiff

Vs
SHIVRAM . Defendant
To
Shiv Ram Slo Sh. Chunni Lal, Rlo 118,
Rohini, New Delhé-110083, Also at: House
Mo, 11, Biack-G, PRT-5, Sector-15, Rohini,
Delhi-110089

WHEREAS you are intenbanally evading
senvice of summons it is hereby notified
that if you shall not defend the case on
26-09-2023 at 10:00 AM, the day fized
for the final disposal, it will be heard and
defermined ex-parte.

GIVEM under my hand and the saal of the
Court, this 17th July, 2023.

Senlor Civil Judge/Rent Controller South

Saket Court Complex,
New Delhi

v-‘— AN N

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
recommend that
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

We therefore

whatsoever.

readers make

be pasted on the premises of the last known addresses of the said Borrowers, as per the said Act.

As security for due repayment of the loan, the following assets have been mortgaged to the Company by the respective parties as detailed below.

CAN FIN HOMES LTD.

1ST FLOOR, SCO 2 SECTOR 9, HUDA MARKET KARNAL-HARYANA-132001, TEL.: 0184-2231555, 7625079210
E-mail : karnal@canfinhomes.com, CIN:L85110KA1987PLC008699

DEMAND NOTICE
Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (SARFAESI Act)
read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 (Rules).

Whereas the undersigned being the Authorised Officer of Can Fin Homes Ltd., under SARFAESI Act and in exercise of powers conferred under Section 13(2
read with Rule 3, issued Demand Notice under Section 13(2) of the said Act, calling upon the Borrowers / guarantors listed hereunder (hereinafter referred to as

the “said Borrowers”), to repay the amounts mentioned in the Notice, within 60 days from the date of receipt of Notice, as per details given below.
The said Notices have been returned undelivered by the postal authorities / have not been duly acknowledged by the borrowers. Hence the Company by way o
abundant caution is effecting this publication of the demand notice (as per the provisions of Rule 3 (1). The undersigned has, therefore, caused these Notices t

St Name of Borrowers/Guarantors with address Date of Amount claimed Description of the Date of
No Demand as per Demand Secured Asset NPA
Notice Notice*
1. | Borrower: Mr. RajeevAggarwal s/o NathuRam 01.08.2023 RS./,42,804/- All'parts and parcel of land situated at KHEWAT NO. 1163, KITTE 11 29.07.2025
Co-Borrower: Mrs. Bemla w/o Nathu Ram RAKBA 62 KANAL 15 MARLE ITS 422/125000 VILLAGE NISSING
Guarantor: Mr. Bahdur Singh s/o Ishwar GULLARPUR ROAD BYE PASS TEHSIL AND DISTRICT KARNAL
(HR)-132024 measuring 126 sq yards and construction thereon.
2. | Borrower: MrRajesh Kumar s/o Om Parkash 01.08.2023 RS. 6,04,21 /- All'parts and parcel of land situated at H.No. 3074, Property ID No| 29.07.2023
Co-Borrower: Rekhaw/o Rajesh Kumar 104C3253U26, Gali No. 9, Shiv Colony, Near Kheda Tehsil and Distt-
Guarantor: Mr. Subhash Kumar s/o Ghasi Ram Karnal, Haryana-132001 measuring 75.00 sq yards and construction
thereon
3. | Borrower: Mrs.Veena w/o Ramesh Chand 01.08.2023 Rs. 2,17,323- All parts and parcel of land situated at H.No.112 On Property 1D 29.07.2023
Co-Borrower: Mr. Jitender Bharadwaj s/o Ramesh Chand No.PAN/W03/B073/0339 situated at Waka Patti Insar, New Bhagaf
Guarantor: Mr. Manush s/o Surinder Singh Nagar, Near Gurudwara Sahib, Ward No. 6 Panipat, Haryana -
132103 measuring 70.00 sq yards and construction thereon

*Payable with further interest at contractual rates as agreed from the date mentioned above till date of payment.

You are here by called upon to pay the above said amount with contracted rate of interest thereon within 60 days from the date of publication of this notice, failing which thq
undersigned will be constrained to Initiate action under SARFAESI Act to enforce the aforesaid security. Further, the attention of borrowers / guarantors is invited t

provisions of Section 13 (8) of the Act, in respect of time available to them to redeem the secured assets

Date: 07.08.2023
Place: Karnal

Authorised Office
Can Fin Homes Ltd

dotel da Canara Bank A\ [3

Whereas, The undersigned being the Authorised officer of the CANARA BANK, under Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (Act No. 54 to 2002) and in exercise of powers conferrad under section 13(12) read
with Rule-3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice on the date meantioned against account and stated
herein calling upon them to repay the amount within 60 days from the date of receipt of said notice, The borrower having failed to repay the
amount, notice is hereby given to the bormower/guarantor and the public in general that the undersigned has taken possession fo the
property describe herein blow in exercise of powers conferred on him/her under section 13(4) of the said Act read with rule 8 of the Security
Interest (Enforcement) Rules, 2002, The borrower/guarantor in particular and the public in general are hereby cautionad not to deal with the
property and any dealings with the property will be subject to the charge of the CANARA BANK for the amounts and interest thereon. The
borrowers attentions in invited to provisions of sub-section (8) of section 13 of the act, in respect of time available to redeem to secured

asset, Details of properties where possassion had be taken is as follows:

OSSESSION NOTICE R iasiuias

[Under Rule 8(1) of Security Interest
(Enforcement) Rules, 2002]

Civil Lines
Moradabad

Mame of the Eogs Dutstandin Date of Demand Motice
Borrower/Guarantor it aotcis i i Amount u/s 1??{2] Date of Possession
Shri. AmanAgarwal, 3/0 Arun Kumar Residential House measuring area 14202 | Rs.25,02,965.23/- 22.09.2022
Agarwal, R/O — Mahajan Basti, Gajracula, | Square Metres situated at MohallaMahajan + Int. & Other 05.08.2023
Tehsil — Dhanaura, District — Amroha, Uttar Basti, Gajraula, Tehsil Dhanaura, Dist- Charge As on
Pradesh — 244235 and the Guarantors Smt. | Amroha, Sale Deed registerad on 01-07-2015, 01.12.2020
Sadhna Agarwal, W/O Arun Kumar | No.4739, Book No.1 Vol No, 896, page No.
Agarwal, RO = SunaroWaliGali, Mahajan | 265/288, in the office of Sub- Registrar Office
Basti Gajraoula, Tehsil = Dhanaura, District | Dhanaura, Owned by Smt. Sahna Agarwal,
— Amroha, Uttar Pradesh - 244235, and WO Arun Kumar Agarwal. Bounded as: East:
Dilshad, S/0 SattarHussain, Mohalla — House of Ramesh Artee, West: Gali 6 fl. wide,
Jalalmagar, Gajraula, Tehsil — Dhanaura, Morth: House of Nathu Singh, South: House
District —Amroha, Uttar Pradesh - 244235 of Vinod and Dinesh Singhal
Smt. Babita, W/O Lakhan Singh, Mohalla | Residential House measuring area 171.00 | Rs.20,89,230.43/- £2.08.2022

— Laxmi Magar, Near P.N.B. Bank, Dalhi
Road, Gajraoula, Tehsil — Dhanaura,
District = Amroha, Uttar Pradesh = 244235
and Lakhan Singh, 8/0 Indra Singh,
Mohalla - Laxmi Nagar, Near PN.B. Bank,
Delhi Road, Gajraoula, Tehsil — Dhanaura,
District — Amroha, Uttar Pradesh — 244235
and the Guarantor Sharad Kumar, S/0
sumesh Chandra Tyagi, Village — Daurara,
Post — Rehra, Tehsil — Hasanpur, District -
Amroha, Uttar Pradesh — 244255

square Metres situated at Mohalla Laxmi
Magar, Near P.N.B_Bank, Delhi Road,Gajraula,
Tehsil Dhanaura, Dist- Amroha, Sale Deed
registered on 16-01-2018, No.584, Book No.1
Vol No. 5804, page No. 351/434, in the office of
Sub- Registrar Office Dhanaura, Owned by
Smt. Babita, W/O Lakhan Singh.

Bounded as: East: Rasta 9 wide. West:
House of Mr. Mohit, North: House of Mr.
Gaurav, South: House of Mr. Bitlu

+ Int. & Other
Charge As on

05.08.2023
30.12.2020

Mis T R Saini Iron Store, Frop. Shri
Chandra Prakash Saini, S/o Shri Tula Ram,
Rio Village Shehvazpur Gurjar, Tehsil
Dhanaura and District Amroha, Uttar
Pradesh, Shn Chandra Prakash Saini, S/o
Shri Chandra Prakash Saini, Rfo Village
shehvazpurGurjar, Tehsil Dhanaura and
District Amroha, Uttar Pradesh- 244231 and
the Guarantor Smt Sunita Saini, W/o Shri
Chandra Prakash Saini, Rfo Village
Shehvazpur Gurjar, Tehsil Dhanaura and
District Amroha, Uttar Pradesh- 244231 and
Smt. Suman Saini, Wio Shri Neeraj Saini,
Rfo Village Shehvazpur Gurjar, Tehsil
Dhanaura and District Amroha, Uttar
Pradesh- 244231

Date : 05.08.2023

Residential Property/Plot measuring area | Rs
204.00 3Q. Metres, situated in Village
Shehvazpur Gurjar, Tehsil Dhanaura & District
Amrocha, U.P.-244231.5ale deed no. 6402,
registered at Book No. 1, Volume No. 4187,
from pages 399/432, dated 09.05.2014 in the
office of Sub-Registrar. Owned by Smt.Sunita
Saini Wio Shri Chandra Prakash Saini and
Smit. Suman Saini W/io Shri Neeraj Saini,
Bounded as: East: Restland of seller., West:
Land of seller, North: Rest land of seller,
South: Road Dhanaura Sherpur Road

Place : Amroha

New Delhi

+ Int. & Other
Charge As on

19.02.2022
05.08.2023

26,42 417 46/-

30.12.2020

Authorized Officer, Canara Bank
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.~ GOGIACAPITAL SERVICES LIMITED

"Regd. Off.: The Capltal Court, 6th Floor, Olof Palme Marg, Munirka,

Mew Delhi - 110 067
E-mail: compliance@gogiacap.comwebsite: www.gogiacap.com,
CIN: L748%0DL1984PLCO586T4

Corrigendum fo 29th Annual Reporf forthe FY 2022-2023
This Commigendum is being issued with reference to gur submission of 29th Annual
Report under regulation 34{1) of SEBI (LODR), 2015 on 06th July, 2023

We have noficed typographical ermors in the Report on Secrefarial Audit (on page
number 2 and 22 of the Annual Beport). On page number 2 and 18, we had inadvertently
menticned name of Secretarial Auditor as "Mis Manizh K and Associales, (Practizing
Company Secrataries)” (who have issued Annval Secrafarial Compliance Certificata
Linder Regulabion 244 of SEBILODR) Regulations, 2015) mstead of M{s. Richa Dhamija
and Company (Praciising Company Secretaries). Conseguently, on Page No. 22 and
24 we had inadveriently mentioned name and UDIN of said auditor who had Bssued
Annual Secrefarial Compliance Cartificate Under Regulation 244 of SEBI (LODR)
Reagulations, 201 5) in place of our Secrefarial Awdifor namealy Bs. Richa Dhamija and
Company (Practising Company Secretaries)

It may be noted that the error is @ fypographical error and it does not impact the

fimancial statements of the company in any manner. As soon as the typographical
errors were noticed, necessary rectifications have been promptly execuied

The updated Annual Report shall be available on the website of the Company at

whw_gogiacap.com at ‘Investor Relaticns' under ‘Annual Reports'

For Gogia Capital Services Limited

Sdl-

satish Gogia

Managing Director

(DIM: 00932987)

Place: Delhi
Date; 07.08.2023
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whatsoever.
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